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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIP ENCH

OA No.2547/98 .

%
New Delhis this the 277 day of Sep tember,;2000
HON18LE MR.S.R.ADIGE,VICE CHAIRMAN(A),
HO M *BLE DR;AJUEDAVALLI;thBER(J)

NoeKe Saraoonla
s/o Late Shri Ram Sukh,

Regarpuraf
Karol Bagh,

NBU Delhi:S . .o.Applicant.’
(By Advocate: Shri B.B.,Raual )
Versus
Govie of NCT of Delhi,
through :
the Chief Secretary,
5, Shyam Nath Marg,
Del hi%
2, UOI
through
the Secretary, .
Ministry of Human Resource Development,

Govt.' of Indiay
Shastri Bhawan,

New Delhi=1

3. The Secretary (Technical Education),
Directorate of Training & Technical Education,
Block "C® Vikas Bhawan,
I.P.Estate,
New Delhi=2 veceoRESDONGEN £S5,
(By Adwcate: Shri Ajay Gupta)
~ _ORDER

Mrs S.R<Adige,VC(A)s

Applicant seeks a direction to respondents to
count his service with Hindustan Aercnautics L td.,
from 111,73 to 311,78 for purpose of pensionary
benefits and to direct respondents %o let him
know houw much he would haue.to refund to Trespondents
in terms of PF/gratuity received from Hindusten

Aeronautics Ltde in c2se his prayer was accep teds
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2 Respondents in their reply have pointed out
that al though applicent Jjoined their organisation in
1978 he applied for counting of past servig® only

on 214123873

3! It however appears that after protracted
correspondenc® ,Respondsnt No.3 has sought the Vapproval
of Respondent Nos2 vice letter dated 164,798 |
(Annexure=A=26) in condoning the delay for exercise
of option by applicant towards counting of his past
service "0 In their reply respondents state that

only Responeent No.2 has the power to condone the
dalayyl ‘We are informed that no decision has been
communicatea by Respondent Nc.)‘.“=2 on this reference
dated 1644,i98 as yet,al though ov'er’) Z‘WZears. have elapsed
since it was mades Meanuhile We are,\inr‘omed that
applicant will be retiring on superanmnuation very

sho l‘tly'o""

4o Under the circumstances, we dispose of this
OA with a direction to Respondent No.2 to take a

final decision on the referen® made in letter

dated 16,498 within 2 months from the date of receipt
of a copy of this orders If any grievance survives
thereafter, it will be open to applicant to agitate

the same in accordance with lau, if so adviseds

Se The OA is digposed of in temms of para 4 above.

Mo costsy

. N
{lr\/{);o\/)\// %7//561.7‘7
( DRLALVEDAVALLT ) (S.RLADIGE )
MEMBER (3) VICE CHAIRMAN(A).
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